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Mrs» iieepa Eaujan, Member (h)

S,C Shalla.
S/o late Shri IC,L.ShaUa,
R/o 37 D, Navyug A6msh Apartments, •
F" Block, Viksspya ^^eiw Deihi-18

Applicant
^By Advocate Shrl Prasharst Khatans proxy for

Shrl LR. Khatana )
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1, Shri Badai. K.Das/
Secretary to the Govt. of iRdia,
Ministry of Cuture,
Shastrl Bhawan, Mew DeShf-110001

2. Shri S. Misra,
Secretary to the Govt of India,
Department of Personnel & Training,
North Biock, New Delhi.

(By Advocate Shn A.ICBhardwa])
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It is submitted that there has been fuli compliance of the

orders and learned counsel for respondents has handed over a

copy of order dated 8.12.2007, which is taken on record. Mow

that order has already been passed, we think it w!l not be

appropriate for us to continue the hearing of this CP, CP Is

closed. But feave ?s reserved to the applicant to move

appropriately as may be advised. Respondents are discharged,
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